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CENTRAL ADMIMSTRATIVE TfflBUNAI, GUWAHATI BENCH. 

OANo.. 192 of 2005 

DATE OF DECISION: 20.07.05 

Shri Dwipen Kakah& Ors 	 APPLICANT 

Mr.B.C.Das, N.K.Das 

ADVOCATE FORTHE 
APPLICANT(S) 

- VERSUS- 

U.O.I & Others 	 RESPONDENT(S) 

Mr. M.U.Ahmed , MdI.CG.S.C. 

ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE flON'BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers maybe allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADM1NISThATIVE ThIBUNAL, GUWAHATI BENCH 
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Original Application No.192. of 2005 

Date of Order: This the 201 Day ofJuly, 2005. 

HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN 

HON'BLEM R. K.V. IRAH I.ADAN,ADM INISTRATIVE MEMBER 

1. 

 

Shri Dwipen Kakati 
Senior Field Assistant(V) 

Shri Bikash Kumar Baidya, 
Senior Field Assistant. 

Shri Surjit Singb, Driver 
Shri Madan Chandra Kalita, Peon 
Shri R.S.Kanwar, UDC 
Shri P.K.Rawat, LDC 

. Shri M.RDas, SFA(M) 
Shri A.Mukharjee, SEM 
Shri KUSHAL Saharia, SFA(V) 
Shri Nagendra Nath Roy, SFA(M 

11.. Shri Rajkanta BarmanAFO(M) 
Shri B..C.Rava, Peon 
Shri D.Taiukdar, Peon 
Shri Suren Rajbangshi, Peon 
Shri Tiren Thakuria, Peon 
Shri Barun Chandra Das, Peon 
Shri A.K.Sarkar AFO(M) 
Shri RS.Sarma, Assistant 
Shri Bhabendra Nath Sarma, Peon Applicants 

All are presently working in the office of the Area 
Organiser, SSB Rangia, 

By Advocate Mr.B.C.Das, Mr,.N.KDas 

-versus- 

Union of India represented by the 
Secretary to the Ministry of Home Affairs, New Delhi. 

Director General of Security, SSB, East BlockV, R.K. 
Puram, New Delhi-i 10066 

Inspector General, 
Frontier Head quarters, SSB, 
Zoo Road, Uday Path, Guwahati-24 

Area Organizer, SSB,Rangia, Assam. 	Respondents. 

By Adovate Mr.M.U.Ahmed, Addl.CGSC. 

11 
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ORDER(ORAL) 

S1VARAIAII(V.0 

Applicants, 19 in number, are presently working in the 

office of the Area Organisér, SSB, Rangia, Assam. They have 

filed this O.A. seeking for direction to the Respondents not to 

recover Ration Money amount already paid from 1.11.2003 to 

Feb. 2005 from monthly salary bill and also for. direction to 

refund the amount of Ration Money which has already been 

recovered from their pay bill of March, April and May, 2005. 

2.. We have heard Mr.B.C.Das, learned counsel for the 

applicant and Mr.MU.Ahmëd, learned AddI.CGSC appearing for 

the Respondents. The Standing counsel fairly brought 'to our 

notice the decision of this Tribunal by 'one of us (Justice G. 

Sivarajan, V.C) rendered, on 4' July, 2005 in 'OANo..1 5 of 2005 

in respect of employees under the same respondents. In that 

case the Tribunal considered the matter thus: 

"I have considered the rival submissions. There 
is no doubt that the applicants are entitled to 
hardship allowance in the form of ration 
money. The', respondents were also paying 
ration money to the applicants 'till the date of 
the impugned orders(Annexures C & D).- Now 
the stand of the respondents is that the 
applicants are entitled to ration money only for 
a period of three years i.e. upto 31.10.2003 and 
therefore the excess payments made beyond 
31.10.2003 has to be recovered. It is not 
disputed that there is no misrepresentation on 
the part of the applicants resulting in excess 
payment of ration money. It is only'due to the 
negligence lapses on the part of the 
respondents that ration money happened to be 
paid . beyond .31.10.2003.: In these 
circumstances, I am of the view that the 
respondents are not justified in seeking to 
recover the excess payments made to the 
applicants. This view of mine is supported by' 
the decision of the CAT Jaipur Bench in Nathi 
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La! Vs.. Union ofIndia & others, 1997(1)(CAT 
• 383 which decision is: based on the decision of 

the Supreme Court in Sahib Rem Vs. State of 
Haryana and others, 1995 SCC(L&S) 248and 
in State of 'Qrissa and Others Vs. Adwait 
Charan Mohan thy. and others, 1995 ASCC 

• (L&S) 522.In the- circumstances, while 
upholding the orders at Annexure C and .D. In 
regard to discontinuance/stoppage of the 
ration money to the applicants, I restrain the 

• respondents from 
recovering any amount from the applicants 
excess payments of ration money paid. 
However, if any amount is recovered from the 

• 

	

	applicants prior to this order, the same need 
not be refunded to them." 

3. 	1 	The matter being similar, we are of the view that this 

Original Application can be disposed of at the  admission stage 

itself. In the circumstances, while upholding the orders at 

Annexures I & 2 ,dated 1/2/2005 and 21.3.05 In regard to 

discontinuance of the ration money to the applicants, we 

restrain the respondents from recovering any amount from the 

applicant towards excess payments of ration money paid.. 

However, if any amount is already recovered from the applIcants 

prior to this order, the same need not be refunded tothem. 

4. 	The Original Application is accordingly disposed of at the 

•admission itself. 

L!J 'f 4PYI  'I 

Lm. 

5. 	 - 	• - 

• (G.SIVARAJAN) 
- 	VICE-CHAIRMAN 

0 
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Central AdrninistratVe Tfibunal 

,J6 )i.JuL2OO5 

BEFORE THE CNTRi 
GO WAHATI 

O.A. 	—7J05 
Shri Dwipen Kakati & Others ... Applicant. 

-Vs.- - 

Union of India and Others 	• ,,Respondent. 

synopsis or the application 

LNo. 	 Particulars 	 Page 

The applicants were in receipt of ration 	3para t+(ii) 
money allowance since 8.11.94 Ration 
money allowance stopped beyond 31. 10. 003. 

Respondent 1b.3 vide letter No. ilAcctt/ 	3 para k(ii) 
pay NGO/O  5/3136 to recover the PAM already 
paid to the applicant. 

This Hon'ble Tribinàl vide Judgement dated 3_4 para k(iii) 
2o.9.2002.passed in.case No. OA 162/02 

/ observed that recovery of special Duty 
ALlowance restrospectivelY is not pexmi- 
ssible and issued direction to refund 
SDA already recovered 

k. 	on receipt o f above impugned Nemorandafll 	4 para + (iv) 
and letter the Regpondent No. 1+ recovered 
Ps, 500.00 from each of the applicant 
from the pay bill of March, April, May and 
June, 2005. 

5,, 	The applicants were not info zined in time 	5 para 5 (jf) 
that the ration money allowance was 
stopped beyond 31.10,2003. 

6. 	ELeven applicants i.e. 1 9 3,5 9 6 1 7,8,10,11, 	5 para (6) 
12,16 and 18 sunitted representatofl 
to the Respondent No. 3 on 4.4.2005 but no 
action has been taken up til now 

\ 
Advocate 
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BEFORE THE CENTRAL 1II4INISTRATIVE TRIHJNAL 
GUWAHATI BENCH, 

no 
Shri Dwipen Kakati &Other- .... AppliCaflt. 

-Vs- 

Union of India &• Other 	,.., Respondent. 

List of date of events 

gL,No. memo randam/Le tter 	Annexure 	Pake - 

1. 	Memorandani dated 1.2,3005 	1 	 8 
stoppage of Ration Money 
ALlowance 

2, 	Letter dated 21,03,05 	H 	 9 
details ox recovery 

3. 	Judgnent dated 30,09.2002 	III 	10-12 
Held re co very 0 t SDA res tro s- 
pectivelY is no permissible 
and directed to refund 
already recovered 

if. 	Representation dated if. if, 3)05 iv(a)-iv(k) 13 to 23 
praying for stoppage of 
recovery 

Advocate. 



BEFO BE THE CENTRAL A1}1I NI STRATI VE TRI BJ NAL GU WAHATI 
BENCH. 

Shri Dwipen Kakati 

Senior Field assistant (v) 

Shri Btkash Kumar Baidya 

Senior Field Assistant. 

Shri surjit singh, Driver 

. 

k. Shri Madan chandra Kalita, Peon 

shri P. S. Kanwar, UDC 

Shri P,K.Pawat, LDC 

Shri M. P. Das, SFA (M) 

Shri A.Mukharjee, SFM 

Shri Kushal Saharia, SFA (V) 

Shri Nagendra Nath iby,  SFA (M) 

Shri Rajkanta Baman g  AF (N) 

12, Shri B.C.Rava s Peon 

Shri D. Talukdar, Peon 

Shri 3lren Fajbangshi, Peon 

Shri Thiren Thuria, Peon 

Shri Brun chandra Das, Peon 

Shri A.K. &irkarAF0 (N) 

 Shri R.S.Saxlna, Assistant 

 Shri Bhabendra Nath Sarma, Peon 

All are presently woiking in the 

Office of the Area Organiser, SSB Rangia, 

Assàrn 

Applicants. 

Contd.. 2. 
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- Versus - 

Union of India represented by the 

Secretary to the Ministry of Home 

Affairs, Now Delhi. 

Director General or Socur±y,sSB,st 

aock V PKPuram, New Deihi-110066. 

Inspector General,Frontier Head quar-

ters SSB Zoo Thad, Uday path, Guwahati-. 2k, 

4, Area Organiserg SSB,Pangia,ASS 11 . 

Iespondents. 
Details of aDplication 

• 	 i. 	particulars or the order/orders against which 

the application Is made, Memorandani No. 96667 dated 

1/2/05 issued under the signature of 2fx Staff 

officer (ADMII) Y2R HQP,SSB,GLlwahati and lb. V/Acctt/ 

pay-NGO/05/3136 dated 21/03/05 issued under the signa- 

ture of Accounts officer, FI'R HQP, Guwahati 

Jarisdiction - of the Tribunal 

The applicant declare that the subject matter 

ox the order against which they want redressal is 

within the Jurisdiction ox the Tribunal 

Limitation 

That the applicants declare that the appli-

cation is within the Limitation period prescribed in 

section 21 or the Administrative Tribunal Act, 1985. 

I 	 cbntd ...... 3. 
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Facts of the case 

k.(i) 	That the applicants are the employees 

of the Special Security Branch (SSB) and at present 

oxking in the office or the Area organiser, SSB, 

Pangia, Assam in various posts. 

k. (il) That theappli cants werjntiI to ration 
rk Jic 1iz-< 

money allowdhcesAsince  8/11/94 and they had been enjoy- 

ing the said allowance till March/3005 but the Respon-

dant No. 3 vide his memoranthmi lb. 966-67 dated 112105 

had stopped payment or all concessions including ration 

money beyond 31/10/03 and passed order recovery of 

payment without any prior notice . Thereafter, the 

Respondent No. 3 again sent a letter No. V/Acctt/pay-

NGO/05/3136 dated 21/3/05 under the signature of Acco-

unts officer addressed to the Area organiser,BSB, Rangia, 

for recovery of over payment or Rztion money in respect 

or the applicants quo.ng the amount oIrecovery against 

each or the applicant. 

Xerox copies o f said memo ra ndam 

dated 1/2/05 and letter dated 21/3/ 0 5 

are annexed hereto and marked as Annexure 

/ 	 I and II respectively 

k.(ili) That during the year 2002 5 employees 

serving in SSB, North Lakhimpur and Itanagaesh 

moved this Fbn 1 ble Tribunal to issue a direction not e 

\\ 

cbntd. ... .1+. 
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• 	to recover the special Lity allowance who were 

through out paid and this Hon'ble TrLbuna]. vide 

Judgemont dated 30/9/3002 in case No. O.A. 162 of 3002 

• 	It was observed that the action of the respondents in 

recovering the amount or SDA restrospectivelY is not 

permissible and hence a direction was Issued to refund 

the amount which was already recovered from the appli- 

cant. The remedy sought for In this application is 

similar to the above case of 5 applicants with excep-

tion that in their case It was recovery special duty 

allowances and in this application recovery In respect 

of Ration money Allowance 

A Xerox copy ot the Judgement and order 

dated )/9/2002 is annexed herewith as 

Annexure- III. 

k.(Iv) 	That on receipt or above impunged memorandum 

and letter the respondent No. k had started recovery of 

the amount deducting Ps. 500.00 per month from each of 

the applicant from the pay bill for the month o f March, 

05 and thus the respondent Th,4 has already recove-

red for the month or March, AprIl, May and June, 2005 

from their respective pay bill. 

k. (v) 	That under the facts and and circumstances 

stated above, the applicants are to make this application 

before this }bn'blo Tribunal 

cbntd. ..5. 
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Grounds for.relief with legal provisions 

5. (i) Fbr that the applicants were not infoxmed 

In time that the Ration Money allowance was stopped 

beyond 31/10/03 

5. (ii) Ri r that the Appli cants came to know the 

stoppage of Ration Money Allowance on the issue of 

morandum dated 1/2/05 and there would have not been 

deduction in their present pay bill had the Respondent 

No. Lf not paid Ration Money Allowance till Fb/a05. 

5. (iii) Fbr that the applicants are low paid employees 

and if 1, 500,00 P.M. month from their pay bill is 

deducted it will be much hardship to them 

(iv) Fbrtbat in view or the matter, this is a 

fit case to issue a direction not to recover the Ration 

Money Allowance already paid to the applicants 2and to 

refund the amount recovered 

Details of the Remedies extruste. 

.evefl applicants i, e. ftpplicants No. 1,3, 5 9 6,79  

8 9 10 9 11 9,12 9 16 and 18 suItted their respective represefl-

tatives to the Respondents No. 3 on kth ixil/05 reques-

ting him to stop recovery of ration allowance that was 

already paid to them but no action has been taken by him 

on those representations till to day copies of above 

representation are annexed as IV (a),IV(b),IV(C),IV(d), 

IV (e), IV (f),IV(g),IV(h),IV(i),IV(J), and IV(k), 

respectively • 

Qntd. .. .6. 
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The applicant declare that they had not 

previously filed any application and petition or suit 

regarding the matter in respect of which this appli-

ca'on has been made before any court or any other 

authority or other Bench of the Tribunal nor any such 

application and petition or suit is pending before any 

of them 

Relief SDught 

lb direct the respondents not to recover 

the amount already paid from 1/1 lrn)03 to Fb/2005 

to this applicants as }tion Money allowance from 

their monthly salary bill and also to refund the amount 

that has already been recovered from them from the pay 

(ill of March, April and Nay/2305 

lb Issue an interim order staying the opera-

tion ot the impunged memorandum No,. 966r67 dated 

1/2/05 and letter No. V/Acctt/pay-NGO/05/3136 dt, 

21/3/05 in respect of recovery of Ration Money .lo-

wance x already paid to the applicants from their 

monthly pay hill from July, 2005 pending final disposal 

of this original application 

The application is being filed through their 

counsel and hence no notice to the applicant is xtrx 

required to be sent 

cbntd....?. 
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Particu].ars or io :- No. 

dt. 	 of Rs. 5000 

List of enclosures 

(1) Memo renduni lb. 966767 dated 1/2/05 &inexu re-I. 

12.(11) Letter No. V/Acctt/Pay-NGO/05/31 36 Mneure - It. 

12.(ili)Judgement dated //2)0passed in case 

No. OA 162/3002 4nnexure-IIL 

V E R I Fl CATION 

I. Shri Dwipen Kakati son of Late J.Kakati, 

presently working as SFA (V) in the office of the 

Area organiser, SSB, In@a,  Assam do hereby solemnly 

afftxiu and declare that the ontents OfA 1,2,3 9 1+. 1,1+. 2, 

4 59  if, 6, 59 5. 1 9  5. 29  5. 3, 5. 1, and 6 are true to the best 

of my personal knowledge and belief and paras 7 to 11 

believed to be true on legal advice and that I have not 

suppressed any material fcts 

Verified at (liwahati on this day o ±July, 3005. 
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IMMEDIATE/ACTIONABLE 

No. '7(1' 
Government of India, 
Ministry of Home Affairs, 
Office of the Inspector General, 
Frontier Headquarter, SSB 
Zoo Road, Uday Path, 
Guwahati - 24 

Dated, the ' .jJn 2005 

MMQENQ!!M 
SUBJECT : MONTHLY EXPENDITURE STATEMENT FOR THE MONTH OF 

DECEMBER'2004 

Please refer to your Memo No,XV3NOI-111ft0311718 dated 03101/2005 on the subject 

cited above. 

	

2. 	
On scrutiny of the Monthly Expenditure Statement, it has been observed that ration 

money is being paid to the civilian employees till date against the orders issued vide our signal 

No.U/1 902 dated 02/1212004. 

	

3 	
In our signal ibid it has been clearly mentioned that all concessions including Ration 

and over payment made towards Ration Money beyond 31/10/2003 

be rec67ëréd immediately as desired by the Force Hqr., New Delhi. 

It is also not understood as to how ration money is being booed under Code Head-23 
"Cost of Ration" when no fund allotted to the particular head. Position may please be clarified. 

Area Organiser, BongaigaOfl is again requested to stop making payment of Ration 
Money to the Civilian Staff from January'2005 or,ards and a statement showing the Ration 
Money paid to the staff and mode of recove may please be made available to this office within 

311/2005. 
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He is also requested to review the funds position so allotted to him time to time and 

surrender funds, if arty may be made immediately. While reviewing the funds position, 10% cut 
and only 33% of total allotment could be spent in between January'2005 and March2005 may 

( please be kept in mind. 
ILI / 

\
STAFF OFFICER(ADMN) 

FTR. HOR. ,SSB,GUWAHATI 

To, 

The Area Organiser, 
SSB,00ngaigaOfl. 

.ç.pv to:- 

I 	The Dy. Inspector General, SHO, SSB, Bfgaigaofl. 	
Tor similar action 

2. 	The Area Organiser, SSB, 	Ra'rgia/Bhairabkunda/ ease 

KokrajharlBOmdila. 

STAFF OFFICER(ADMN) 
FTR.HQR.,SSB GUWAHATI 

P 5. 	• - 
	 r 

/ 



No. \ A ccWPav-NGO05/ 
Governo tent of India 
Ministi' of Home Affairs 
Ofl.ice ol the inspector General 
SSB. 1tu. E-Iqr., SSB, Guwahati 

Dated the, 	iJc.JL.. 

"V/  

The: Area Organiscr, SSB, 
Rangia(Assam). 

Sub:- Over payment of Ration Money. 

Sir. 
Please refer to your letter No. H-iiAccU!NG/04!235 dt. 5-3-05 on the subject 

cited above. 

Detail recovery in connection with overpayment of Ration Money in r/o staff 
of the Rangia Area are as per detail given below:- 

Rs. 1657/-
Rs. 1247/-
Rs. 1268/-
Rs. 69741-( + I-IRARs.653/-) 
Rs. 7608/-
Rs. 7608!-
Rs. 7608/-
Rs. 7608-
Rs. 7608'-
Rs. 2895/-
Rs. 2311-
Rs. 6340!-
Rs. 76O8'-
Rs. 7608/-
Rs. 7608'-
Rs 7608/-
Rs. 7608'-
Rs.44381-
Rs . 9020-(payment macIc from 
M&N Division) 

Sh. R.S. Sharma, Assistant 
Sh. Dulal Sarkar, Steno 
Sh. R.S. Kanwar, tJDC 
Sh. P.K. Rawat, LDC 
Sh. M.R.Das. SFA('v1) 
Sh. A. Mukharjee, SFA(M) 
Sh. D. Kakoti, SFA(V) 
Sh. K.Sahana, SFA(V) 
Sh. N.N.Roy,SFA(V) 

10.Sh. R.K.Barman, AFO(M) 
11.Sh. D.K. Bhujel. Peon 

Sh. B.C.Rava, Peon 
Sli. M.C. Kalita,Peon 
Sh. D.Talukdar, Peon 
Sh. S. Rajbanshi, Peon 

16.Sh. T. Thakuria, Peon 
17, Sh. B.C.Das, Peon 

Sli. B.N.Sharma Peon 
Sh. Surjit Singh, Driver 

ACCOUNTS OFFICER 
FTR. HQR . GUWAHATI 



'- ID - 	J 
CIIi\i 	Al)I Ii 	JRATSVE 'Ii IJUJIJAL, GOWAHATI 

Lir.ti /\pp].iCnt.Ofl No. .62 ot 	2flfl2. 

Dot- c' of Order:! hi.s the 20th Day of seytember, 

'JIlL 11011 Itt tIlt JJVT ICE u.N.CIIOWDIIIIRY, vICE CHAIRMAN- 

smtj 5us hiln Nhorma 
w/o Shi:i Cul,h:I Aharms 	- 

St1I'o oryorii.n':'r, S.S.B. 

Noith Lokhirtipur, (NA!), Tezpur). 

2. Sri Nonjit Sinch Raja 

' 	Li'e 7rafui la ci nth Rat 

c Ut) f'. J U at yo it. e 	, 9 . S . Ii 

North Lokhimpur, (NA!), Tezpur). 

(7 

Sri I3iraj Bortha:ur 

5/u lit- n I)iin)unWor I3orLlokur 

Circle Orjani.:r,  , S. 5.13. 

North Lakhinipur 	(NA!), ']'ezpur) 

Sri Lok No I: It fl;i .i nhya 
S/o !;itct Surentro Nath baishya  

t.trcli' Orcjtniser, S. S.D. 

North Lokltimpur, (NA!), Tezpur) 

\\ 
"mti Anjali SinIto 

Circle Otyctnlsur, S.S.B. 

Contincini_loit t Na Lt , 	tarto-ya 

,. 	(5.5.11., 	A.D. t'.i.nir'u, 	lLertoyir). 

S 	
•• 

By Ad'/CC'ltC' 	t.K.K.P'tljkfln. 

- \'crt3us - 

Union of itidlo 

Represented by the Secretary 

the Governttteflt of India 

Miniutry of llc'ttie Affaire 

New Delhi. 

Director General 

Special Service Bureau 

psi 	New Delhi. 

Block-V1 (East), R.P..PUranl 

1' 
	

3. The Sc'ni or Ass istnt Director of Accounts- 

GE!)- IT 	Sect: bit ( 5513 

0/u the Director of Accounts 

i:o s I: II burl'5 -  IX, Levcl-IV , R . . Pu ruin 

New Del hi-LlO 066. 
ç)Y 	

4. The uiv'isional Orcjanicer,  , 55!) 

NAIL Tezpur. 

Coitl:d./2 

• 	....:. 

•.- 

sm 
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relates to pymont of Special Duty 

Allowance. The appiicnntn are five in nthnher. The 

applicant Si. Nos.l & 2 are serving as ub-rea 

OcjonLr blid Opplicant . No.:4, 4 .& 	are serving as  

Circle Organiser in Special ServIce Bureau. The 

PPElicanLs 1. to si 	belong 	to 	the N.T..D., 

Tezpur and the applicant No.5 	belong I 	to 	)\.P. 

I)ivinioii , 1I:inaç;r.  . The npljcants were cilttn:ouqh out 
IN 

pald.the 	as were paid to the employees serving 

• 	
in' thEh N .E.flegion. However in vLQw of the decision 

renerd by the Hon ble Ptiprnijin Coin: I: In Un toii of 1 ud.ta 

• 	 &Othcrg -vs- s .vijayakumar & Others reported in (194) 

28 Mrainintrotjvc Tribunals Cases 398. aild-foliowecl in 

the 	case of 	tinion 	of India 	& Others 	-ye- 	Executive 

Officer's Association Grotip"C" reported 	in 	( 1995) 

Suppi. 	SCC 757, 	the authority finally decided 	that 

the 	SDT 	would 	be 	admissible 	to the 	Central 	Government 

employees having 	i\ll India 	Trani-,fcr 	Liability 	on 

posting 	to N.E.Region (inpluding Sikkim) 	from 	outside 

the region. 

- 	
In this circumstances there is no illegal ity 

in nO!:, puying the SDT\ to these applicants also. The 

applicants raised their grievances as to the recovery 

of the SDA that were paid to them w.e.f2l.9.l99 	to 

Con 



28. 2. 200' . 

I have he;IT:d Mr.K.K.hukCfl, learned counsel 

for the applicants and also T\ K.Chaudhuri , learned 

Addl .0 .G. S.C. for to respondents. Though we do not 

find any infirmity as to the stoppage of the soA to the 

applicants, the action of the respondents in recovering 

the amounts of SDA restrospectively is not permissible. 

The action of the respondents for taking steps for the 

f 	frh 	')' 	j:,dy 	.(i 	thi , 	 , 	 te4site 

is, 	therefore, 	unsustainable 	in 	law, 	and 	the 

respondents a r e 	iccc,rdinq ly directed t o refund the 

iIrTOunt which was a iready recover c-,d from the appi 1.cant:g 

'Ihe .r'spondents shall complete the aforesaid exercise 	
LI 

t'iL Lb u\inost expedition within a per)-od of two months 

fro the receipt of the order. 
	 'I 

The app'ication is thus al).owed to the 

extent indicated above. There sha).l, however, be no 

order as to Costs. 

54/VICE: CHAIRIIAN 

.. 

I 
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IthOUGN hOPt Cl 1.NAL , LAIED 1 IL 1111 APIt IL'20U,) 

SUU : _ Prayer for stop of kCovery of liation Aliownce. 

SIT.-, 

As per order No . V/Acctt/Pay-NGQ/Q/3 136 d.t: 21/03/05 
reqardinq recovery of ovnpyriient of Ration Allov'ance , it is 
to mention that uot.o 3 1 / 1 V03 ( during the period when ret.in  
allowance ii3 f j w: ) I have received half fl/A during 
my normath tour and trainnq period. 

In this connection it is to say that if my ration aliowanc€ 
will be recovered from 31/10/03, then I will be entitled for 
full daily aithowance during that above mentioned period. 

So, I am hereby hu:hly requesting you to please stop 
the recovery of ration allowance and restore it for further. 

This is submitted for favour of your kind consideration 
and further necessary aci ion please. 

	

of 	 Yours Faithfully 



wx ~a , (Y tv 
/ I 

Jfl() 	(J 
. ''..j1  

i 	 • 	 h ,''°)r 	 2fl0! * 

TyC.1 .1 &o: 	' 	rr.:Vcrv 	f 	on 

e 	er Orde.r 	o. V/Acc.:tt/py_ç'.;ç 	 3 136 (tcC 2 1 /)3/o.. 
rinq rcc Ov.ry oef OV 	ynt of rt ion 	J. I oncc, it 	J. 	I. mc?ntio that mto 3i/io/o: 

( ijt - q ti 	rio 	n rati..on 	1 flC 	paid to mc 
) j hnvc, rceive(1 hail PEA. dirin' m norpi tour 1n() IV,, ininq P 	ioc 

In this co;rc1J 	H: i 	to ny that :E rn .rtion 	i 'nc 	iuj3) L)(: T(:C(V(r 	tro. 31/10/03 , t1r I 	I 	ont5 I 'r Iui I 	l.Jy •i]wc 	rirq thnt71h., ' 	i.'0i i'nd flriod. 
So, i 	:Iu;iJy r 	UcS1ifl 	 P.i,PS 	stop Y 	vry of ration 	1.1 	 rc; re t. nr 	it fr f''rthr. 
1, 11I.S is S 	I Lt(!for 1v ou 	'ii yokir 1 i. n'1 C t)flc idp rat i. no iurLicr 	 ct 1  n ri 

y 
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To 

The Staff O±flcer(Admn.) 
FIR, SSB,' Guahati. 

(Through proper Chanflel ) 

Sub: Prayr for step 'of reCovery of R.etion Allowance) 

• 	AS P7 Order No.V/Acctt.IPay-NL 0/05/3136  
dated 21.03.2005 regarding recovery of over 
paywent of Ration AUowanCs, it is to ovstton 
that tpto 1.10.2003hring the period whn ration 

allowance was paid;'tO a.) ' I have received half 

D.A. during my' noxal'OUr and training period. 

L 	In thta coni, 	'is to say" that after 

• my rtien afl ançs iU ;b OCOiifX*d f?O 

• 31,10.2003, th*fl X:WIU'b.,OfltitlGd for full D.A. 
• 	during that aboV.*eflti.OrI*d period. 

so, I a. hereby '.huiy requesting YOU to 

please stop the .OVey of ration' allowance, and 

: 

restor. it for furthe.r'. 	 '• 

This is subaitted far yotir kind consideration 
ad fither *aceai•Xy tion pleai. 

• 	 - 	 ,,• 	 ' 	 ' 	 •'• 	• 	 :_ 	' 

'¼ 	 I 

• 	 '•. 	 •• 	 •' 	 • 	
•-.. 	 ':- 

Dted4s— c.- 
- 	 ly 

I 
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To 
The Staff Officer (Admn) 

1cLki. SS._.LWha..ti 

( Through Proper Chennal ) 

Sub ject:—Payer for stoo of recovery of Ration 
Allowance. 

S ir, 

As per Order No.V/Acctt/Pay..NGO/05/3136 
dated 21.3.05 regarding recovery of over payment 
of ration alowanCe, it is to.rnention that upto 
31.10.03 (Durin the )eriOC when ration allowance 
was paid to me ) I have received hlf'D.A. during 
my normal tout and training period. 

In this connection it is to say that if 
my ration allowance will be recoverd from 31.10.03, 
then I wilJ be entitled for full daily allowance 
durina that above mentioned periode 

So. I am hereby humbly requesting you to 
ñease stop the recovery of ration allowance and 
restore it for further. 

This is submitted form of your kind 
consideration and further necessary action please. 

ated: 	/04105 
Yours faithfully 

	

\)V ( 
	

Tu 
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Prayer I or ; top of Wcove.rY of Ital. ion Aliownce 

(. 1 
.L . 	.1. , 

	

AS pci: order No 	V /ACC tt/Pay-NC)/O5/3 136 (L t. 21/03/05 
reqard inq re nvcry of ov• rriyirient of Lat ion Al J ova nce , it is 
to mention that ut o 31/i )/03 ( durinq the pe'lod wh(n ret l n 
a1lowanc.; ' :k çy H ' ) I have received half 1)/A donna 
my norma6 tour and trainiq period. 

In this connection it is to say that if my ration allowancr 
will be recovered from 31/10/03, then I will be entitled for 
full daily ald,owance duriq that above mentioned period. 

So, I am hereby hunhly requesting you to please stop 
the recovery of ration allowance and restore it for further. 

This is submitted for favour of your kind consideration 
and further necessary act ion please. 

Yours Faithfully 

/ ttit 
1 

(LJ 
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SUb:— Prayer for stop n 	coVery of Ration Ailowdnce0 

As PEfl order N° . V/Acctt/Pay_NciO/05/3136 dt 21/03/05 
req;arding recovery of ov 4yment of Ration Allowance , it ts 
to mention that uoto 31/1)/03 ( during the period when retin 
allowanci  have received half fl/A durino 
my norma3 tour and trairiioq period. 

In this connection 0. Is to say that if my ration allowan 
will be recovered from31/10/03, then I will be entitled for 
full daily alowance durHq that above mentioned period. 

So, I am hereby huniy requestinq you to please stop 
the recovery of ration a.Howance and restore it for further. 

This is submitted for favour of your kind consideration 
and further necessary acton please. 

yours Faithfully 

c 	)kIEPdEL) 

 



111 

\( 

10 	 ) 
IHE 	OFFliEM)t 
Fih.FjLH.5Sb, GUWAHA1 1. 

li-thOUGH PI102Ej G} -iENNAL , UATD THE 41H APRIL'2005,) 

SUf3_ Prayer for stop of Recovery of Ration Allowance. 

Sir, 

As per order No . V/Acctt/Pay—Nr.0/05/3 136 d.te 2 1/03/05 
regarding rccovery of ovepyment of Ration Allowance , it is 
to mention that uou 3,/10/0:3 ( during the period when reti n 
al.lowancE N5 -i I have rce 1 ved half D/A durirq 
my norinath tour and training period. 

In this connection 'it is to say that if my ration a.11owance 
will be recovered from 31/10/02, then I will be entitled for 
full daily aithowance during that above mentioned period. 

So, I am hereby hurbly requesting you to olease stop 
the recovery of ration aLlowance and restore it for further. 

This is submitted for favour of your kind consideration 
and furthernecessary action please. 

Yours Faithfully 



A i a 	
ULL IV 
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1. 

, 1HkOUU1i i*tU?Lt (_.} LLi'NAL . LA1 	'II L 41 1 i'.PItIL '2005.) 

;— Prayer for stop of ;ecovery of Ration AllOwjnCe. 

S I r, 

As per order No . V/Acctt/PayNGO/O5/313 6  (1:t 21/03/05 

regarding recovery of ovppyment of Ration AllovlaflCe , it Is 
to mention that uoto 31/10/03 ( during the period when retin 
allowanC€ fc+owc. ) I have received half fl/A during 

my norma tour and training period. 
In this connection it is to say that if my ration allowanC€ 

will be recovered from 31/10/02, then I will be entitled for 
full daily aldowance durinq that above mentioned period. 

So, I am hereby huri'L)ly requesting you to please stop 
the recovery of ration allowance and restore it for further. 

This is submitted for favour of your kind consideration 
and further necessary act ion please. 

Yours kaltflIUiiY 

• 



(2) 

To 

The t)ff Oiicor  

1'hrouc 	TOr9r ChcnrJ rtted, lie 4 t h Ar'rdi' 2C0..) 

Sub :- Prayer ior stoo of recovcry of fl1:tion 	1oranc 

, 	per Order ro. V/fc.ctt/Py—NG //3i3 dated 21/03/0 
r-qRrdinq recovery of OVrpayrnent of rtton aJ1ownc, it'.is to 
mcntion that u?tO 31/10/03 ( Durinq th. period vhn ration allOW-
once vs paid to me i have rect?ived a1f D.A. durinu ,  my nOrai 
tour and *ininq opy7iod. 

In hi connc-ci.ior it is to say. that !f rry rti'rn allow-
c-in(:t4  wij! h 	ecovrd from 31/10/03 , then I will he enUtJoO  
by tuii (,i)y al 	nc 	iurinq that Ah've 	ntned oeriod. 

m her1jurnhiy roucstinQ you to oIese stop ihe yX 
rCUVry of .riion i 	 nd r -,re I t f nr Lirther. 

This IS 	iritted for f;vour of your kind consic'erat'i'n 
.n' 	urt.hcr rcessary actin  

Yours Fik.hfu) Jy 
\& 	 iJ 

4 
UM 

t7 



a 	 IV?)  
To 

The tafi °''1F' 	ArMN) 

fl'rcah 'roo.3- Chr,r 	flated, the 4th A2.rI'2003.) 

Lub : —  rayt 	or t 	of rc Overv. of Rt on t10 

Pr 	no. V/Acc tt/y_ 	/O5/3 136 dated 2 1/03/oh r-grdnq rCoVry of Ovrpayjint of ratton a1lovnc, it i fo irti 	tIit unto 31/10/03 ( Uurtnq th Pr1od vhen ration ance 	ojJ to m ) 	hev rcejve(j half D.A. duj 	'' norr 
tq) 	

rs?.rioct • 	 - 

In tliis COflfl(tj(r it is to saythat if  mip 	cio- 

	

xcovrr 	31/10/()3 , then T ii i b 	nt5 ti e r I ui dnUy ai 	(urjn( that 	flt -)flC, ( 	riod •  ;o, I 	 urb.1y rut 	you to 	stop kh TcC oViry of rat3.o 	ii 	 rd re 	1 	r further, 
.Ls.uhfljtt 

~.no lor 	 your kind (: O fl 	atj)fl i X t hc-r n('zry act 

Y ur s F it hi u 13 y 

cc 
f\ 1-- 
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Yours faithfully 

a 

c1/'ctk (th) 

&[ 149I 	(iuwaiati 

( Through Proper ChevnaI ) 

Sub ject:—Payer for stop of recovery of Ration 
Allowance. 

S ir, 

As per Order No.V/AcCtt/Pay—NGO/05/3136 
dated 21 .3.05 regarding recovery of over payment 
of ration al.lowance, it is to mention that._.i 

	
~pqll 

31.10,03 (During the oeriod when ration allowance 
was paid to me ) I have received'half D.A. during 
my normal tout and training period. 

In this connection it Is to say that if 
my ration allowance will be recovrd from 31.10.03, 
then I will be entlUed for full daily allowance 
during that above mentioned perod. 

So. I am hereby humbly r€questing you to 
olease stop the recovery of ration allowance and 
restore It for further. 

This is submitted fore of your kind 
cc.nsickration and further necessary action niease, 

Lated:_ (70 4/05 


